
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 664 OF 2024 

IN THE MATTER OF: 

Dr. Sharad Gupta   …Applicant 

-Versus-

Ministry of Environment, Forest and Climate Change        …Respondents 

  INDEX    NDoH:13.08.2025          

S. No. Particulars Page No. 

1. Status Report on behalf of Respondent No. 7, Municipal 

Commissioner, Agra Municipal Corporation in 

pursuance of Order dated 14.05.2025, along with an 

accompanying Affidavit. 

2. ANNEXURE R/1 (Colly): Letters dated 23.06.2025, 

31.07.2025 and Acceptance Letter dated 01.08.2025. 

3. ANNEXURE R/2: Soil sample analysis report dated 

12.02.2024. 

4. ANNEXURE R/3: Photographs depicting the current 

use of the reclaimed site.  

5. ANNEXURE R/4: Latest pictures of green space 

development and plantation.  

6. ANNEXURE R/5: Letter dated 07.04.2025 with the 

record of discussions for review of meetings of all 18 

cities under CITIIS 2.0 Program held on 28.01.2025 and 

01.02.2025.  

7. ANNEXURE R/6 (Colly): Quadrilateral Agreement 

dated 27.02.2025 and Letter dated 04.08.2025. 

8. ANNEXURE R/7: Photographs of the scientific sanitary 

landfill site. 

9. ANNEXURE R/8: Authorization letter dated 

26.03.2025 by the UPPCB. 

10.  ANNEXURE R/9: License and Memorandum of 

Intimation and Agreement dated 28.01.2022. 

1

3-17

18-25

26-27

28-33

34-37

38-53

54-69

70

71-75

76

645



11.  ANNEXURE R/10 (Colly): Letter of Intent dated 

01.04.2025 and the Memorandum of Agreement dated 

07.04.2025 between the KRIBHCO and M/s IAO. 

12.  ANNEXURE R/11: Memorandum of Agreement dated 

08.04.2025 between KRIBHCO and M/s Kaaps Agra 

Waste Processing Pvt. Ltd. 

13.  ANNEXURE R/12: Latest photographs of the progress 

made with respect to the Waste to Energy plant. 

14.  ANNEXURE R/13: Consent to Establish dated 

29.05.2025. 

15.  ANNEXURE R/14: Swachh Survekshan Report (2024-

2025). 

16.  Proof of Service 

Date: 11.08.2025 

Place: New Delhi 

DRAWN & FILED BY: 

Mansi Bachani, Gitanjali Sanyal & Anukriti Bajpai 

Advocates for Respondent No. 7 

29, LGF, Presidential Estate, 

Nizamuddin East, New Delhi-110013 

 Email: eldflegal@gmail.com; +91- 8851323704 

SETTLED BY: 

Sanjay Upadhyay 

[Senior Advocate] 

2

77-85

86-92

93-99

100-103

104

105

646

mailto:eldflegal@gmail.com


BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 664 OF 2024 

IN THE MATTER OF: 

Dr. Sharad Gupta   …Applicant 

-Versus-

Ministry of Environment, Forest and Climate Change  …Respondents 

STATUS REPORT ON BEHALF OF RESPONDENT NO. 7, MUNICIPAL 

COMMISSIONER, AGRA MUNICIPAL CORPORATION IN 

PURUSANCE OF ORDER DATED 14.05.2025 

MOST RESPECTFULLY SHEWETH: 

1. That this Hon’ble Tribunal is currently seized of the above captioned matter

concerning the issue of solid waste management at the Kuberpur landfill site in

Agra which falls within the Taj Trapezium Zone (TTZ) region as well as the

delay of establishing the Waste to Energy plant in Agra despite the directions of

the Hon’ble Supreme Court in the case of W.P. (C) No. 13381 of 1984 titled

M.C. Mehta v. Union of India.

2. That this Hon’ble Tribunal issued Notice in the present case on 15.10.2024 and

directed the Respondent parties to file their responses. Accordingly, the

answering Respondent herein filed its Reply Affidavit on 03.02.2025 submitting

the details of the waste generation, modes of remediation and status of

management of legacy waste, fresh waste, construction and demolition waste as

well as the operationalization of the Waste to Energy plant at Agra.

3. That, thereafter, on 04.02.2025 this Hon’ble Tribunal took on record the Reply

Affidavit dated 03.02.2025 of the answering Respondent, among others and

permitted the Applicant to file its Rejoinder. Subsequently, the Applicant had

filed its Rejoinder on 21.04.2025 to the Reply Affidavit dated 03.02.2025 of the

answering Respondent. In response, the answering Respondent submitted an
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updated status report on the management of municipal solid waste in Agra on 

13.05.2025 based on the actual work being executed at the ground level.  

4. That on the date of last hearing i.e. 14.05.2025 this Hon’ble Tribunal examined

the reports filed by the answering Respondent i.e. Agra Municipal Corporation

among others. Further, certain deficiencies were observed by this Hon’ble

Tribunal in the Status Report dated 13.05.2025 filed by the answering

Respondent. In view thereof, the answering Respondent was directed to disclose

the steps taken to remove such deficiencies in its next Report, along with the

timelines/pert chart with monitoring mechanism for the Waste to Energy (WTE)

plant.

5. That further, on 15.05.2025 an I.A. No. 437 of 2025 was filed by the answering

Respondent for clarifying certain technical points raised by this Hon’ble

Tribunal on 14.05.2025 with regard to the processing of fresh waste by the

Respondent No. 7, Municipal Corporation of Agra. In this regard, the said I.A.

No. 437 of 2025 provided the detailed manner in which daily fresh waste, both

the wet and dry component, are being processed and managed.

6. That the answering Respondent is submitting the present Reply in pursuance of

the last Order dated 14.05.2025 of this Hon’ble Tribunal wherein this Hon’ble

Tribunal had inter alia directed the answering Respondent to file a report

providing requisite details with respect to the six deficiencies/queries as

mentioned in the paragraph 4 of the said Order. The same has been dealt with,

point wise, in the succeeding paragraphs and the submissions made hereinafter

may be read along with the Reply Affidavit dated 03.02.2025, Updated Status

Report dated 11.05.2025 and I.A. No. 437 of 2025 for the Additional Documents

dated 15.05.2025 filed previously by the answering Respondent in the present

matter, the contents of which are not being reproduced for the sake of brevity.

4648



The para wise response of the answering Respondent to the said queries are as 

follows:  

“ 

I. There appears to be complete remediation of legacy waste which was 17.84,814

LMT leaving residual leftover 1,814 MT. But, except RDF there is no

quantified disclosure on other bio mined fraction like stabilised material/ good

earth, inerts and other recyclables and their management.”

7. That the answering Respondent has already completed the work of biomining

the legacy waste accumulated at the Kuberpur landfill site, Agra. Specifically, a

total of 17,83,000 MT legacy waste has been processed from November 2019

to February 2025 through biomining and bioremediation methods in terms of

the Guidelines for Disposal of Legacy Waste (Old Municipal Solid Waste) dated

February 2019 issued by the Central Pollution Control Board. Such remediation

efforts have resulted in the recovery of various components such as:

i. Good earth/bio-soil amounting to 802000 MT which is used for filling up

of low-lying area at the Kuberpur site as well as for filling up the low-lying

area at the site wherein the Waste to Energy plant is being established;

ii. Inerts amounting to 356800 MT which are also used for filling up of low-

lying areas and are sold to cement plants or stored at the site for future use

in the Waste to Energy plant;

iii. Refuse Derived Fuel (RDF) amounting to 446000 MT which, similar to the

inert waste component, is used for filling up of low lying areas, sold to

cement plants and stored at the site for future use in the Waste to Energy

plant;

iv. Construction and Demolition waste amounting to 177720 MT which is used

for filling up of the low-lying areas at the Kuberpur site as well as the site

for future use in the Waste to Energy Plant; and
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v. Plastics amounting to 700 MT which are recyclable and are thus collected

by local rag pickers and kabadiwallahs.

Amongst these components, the RDF with an approx. quantity of 446000 MT 

is recovered after the processing of legacy waste, from which approx. 4000-

5000 MT of the RDF is transported to cement manufacturing plants at 

Chittorgarh and rest is stored at the site which will be utilised as a fuel in the 

Waste to Energy plant that is in the process of being established. It is also 

pertinent to highlight that such transportation is being done only for limited 

quantities owing to a lack of cost effectiveness in such a manner of disposal. 

The detailed Chart reflecting the quantities of RDF sold to Ultratech Cement 

Pvt. Ltd. in 2024 has been provided at Page 613 to 615 of the earlier Status 

Report dated 13.05.2025. Further, photographs of trucks transporting RDF had 

also been placed on record at Page 616 to 617 of the said Status Report dated 

13.05.2025.  

8. That, in order to process a larger quantum of RDF until the establishment of the

Waste to Energy plant, the answering Respondent is in the process of setting up

a state-of-art RDF Processing Facility of 200 TPD initially and 2000 TPD

finally at the Integrated Waste Management City complex at Kuberpur. M/s

Kaaps Agra Waste Processing Private Limited currently manages segregation of

RDF at the site of the answering Respondent. On 23.06.2025, M/s BA Prerna

Clean Earth Private Limited submitted its  Expression of Interest to M/s Kaaps

Agra Waste Processing Private Limited, submitting a detailed proposal for

setting up the state-of -art RDF processing facility to provide a permanent,

effective and scientific disposal of RDF as stipulated under the Solid Waste

Management Rules, 2016. M/s BA Prerna Clean Earth Private Limited works

on further segregation of RDF generated from primary legacy waste processing

and, thereafter, progressively augments the same in due course. In this regard,
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the Agra Nagar Nigam on 31.07.2025 has conveyed that it has no objection to 

Kaaps engaging BA Prerna for setting up the RDF processing facility. The 

negotiations between M/s Kaaps Agra Waste Processing Private Limited and 

M/s BA Prerna Clean Earth Private Limited have concluded and the Acceptance 

Letter for setting up the RDF processing facility has been finalised on 

01.08.2025. A true copy of the letters dated 23.06.2025, 31.07.2025 and 

Acceptance Letter dated 01.08.2025 have been collectively appended herewith 

as ANNEXURE R/1 (Colly).  

9. That it is apposite to emphasize herein that “RDF” is distinct from “legacy

waste” in both its physical as well as chemical characteristics. Particularly, RDF

has less than half the moisture content and is composed of plastics, textiles and

other materials that are non-biodegradable and possess high calorific values. A

chart distinguishing RDF stack from legacy waste stack based on CPCB

Guidelines dated February 2019 for Disposal of Legacy Waste has been

produced at Page 610 to 611 of the earlier Status Report dated 13.05.2025.

10. That, pertinently, inert waste samples collected from the site of the 15 MW

Waste to Energy (WTE) Plant of the commissionaire i.e. M/s Spaak Super Infra

India Private Limited, has been periodically tested and analysed from a period

of 08.02.2024 to 12.02.2024 by the ITS Testing Laboratory Private Limited,

Gautam Budh Nagar, Noida to check for the parameters such as total organic

carbon, moisture content and leachability in the soil. In this regard, it has been

observed that all the parameters are within prescribed permissible limits and

some are even below detection limits. A true copy of the last soil sample analysis

report dated 12.02.2024 has been appended herewith as ANNEXURE R/2.
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II. The report does not disclose the extent of area recovered on account of

remediation but, only mentions that greenery has been developed and C&D

plant setup.”

11. That, the remediation of legacy waste of 17,83,000 MT has resulted in the

reclamation of a total of 47 acres of land at the Kuberpur Integrated Waste

Management City complex, which includes the landfill site. The reclaimed land

has been re- purposed for various planned uses which include the development

of green space, plantation and urban forest, construction & demolition waste

processing plant, a bio-CNG plant, sanitary landfill, internal roads,

weighbridges, sheds, store and an administrative building. Photographs

depicting the current use of the reclaimed site have been appended herewith as

ANNEXURE R/3.

12. That a more detailed break-up of the manner in which the reclaimed land is

being used has been provided hereinunder:

S. NO. DESCRIPTION PARCEL OF LAND 

(IN ACRES) 

1. Green Space Development 10 

2. Plantation and Urban Forest 10 

3. Construction and Demolition 

Processing Plant 

5 

4. Bio – CNG plant 5 

5. Internal Roads, Weighbridges, Sheds, 

Store, Administrative building  

12 

6. Sanitary landfill 5 

TOTAL LAND RECLAIMED 47 

13. That, from a total of 47 acres of parcel of land reclaimed, approximately 10

acres of land is for the green space development, whereby the answering

Respondent has carried out well engineered landscaping of the reclaimed land.
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Further, 10 acres of reclaimed land is being used for extensive plantation and to 

develop an urban forest through the application of Miyawaki method of 

afforestation. Latest pictures of green space development and plantation have 

been appended herewith as ANNEXURE R/4.  

14. That regular soil sampling is being carried out to ensure that all parameters are

within permissible limits at the reclaimed site where landscaping work has been

carried out at the Kuberpur Integrated Waste Management City complex. This

was previously submitted by the answering Respondent in its Affidavit dated

13.05.2025 at page 626.

15. That, moreover, one part of the reclaimed land is being developed as a “Green

Space” while the other part of the reclaimed land of 5 acres holds a Construction

and Demolition waste processing plant of 5 TPD (operated at 20 TPD) capacity,

with another Construction and Demolition waste processing plant of 150 TPD

capacity in the process of being established. Before and after photographs taken

of the site on 18.01.2020 and on 29.04.2025, respectively, have been previously

placed on record at Page 598 to 609 through the Status Report dated 13.05.2025

of the answering Respondent.

16. That further, an approximate of 5 acres of land is being used for the

establishment of a Bio-CNG plant at the landfill site. In this regard, a letter dated

07.04.2025 was issued by the Ministry of Housing and Urban Affairs to all the

Municipal Commissioners and Chief Executive Officers, under the Mission

Smart Cities to review the meetings of all 18 Cities under the program of City

Investments to Innovate, Integrate and Sustain 2.0 (‘CITIIS 2.0’) held on

28.01.2025 and 01.02.2025. Specifically, for the city of Agra (Uttar Pradesh),

the meeting was held on 01.02.2025 and was attended by the Assistant

Municipal Commissioner, Agra wherein discussions were held for:

i. Upgradation and construction of transfer stations;
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ii. RDF shredder and bailing machines;

iii. inclusion of automatic weighbridge system and transfer station sheds; and

iv. upgradation of biogas to Bio-CNG plant, bottling plant and storage

system and Bio-CNG dispensing unit among others to provide efficient

combustible waste handling system.

Further, an approximate cost of Rs. 111.98 crores were proposed for 

development of a comprehensive plan to ensure zero waste littering and 

sustainable waste management in Agra city. A true copy of the letter dated 

07.04.2025 referring to the record of discussions with regard to the review of 

meetings of all 18 cities under CITIIS 2.0 Program held on 28.01.2025 and 

01.02.2025 has been appended herewith as ANNEXURE R/5. 

17. That, in view of the abovesaid discussions held on 28.01.2025 and 01.02.2025

under the CITIIS 2.0 Program, a Quadrilateral Agreement for the Project was

executed in between the Ministry of Housing and Urban Affairs, State

Government of Uttar Pradesh, Agra Nagar Nigam and Agra Smart City Limited

on a Special Purpose Vehicle (‘SPV’) model. In this regard, most recently, on

04.08.2025, the State. Mission Director (Smart City) wrote to the Special

Secretary of the Urban Development Department, State of Uttar Pradesh

regarding opening of account in the Reserve Bank of India under the SNA

Sparsh System for CITIIS 2.0 Component 1 Project. True copies of the

Quadrilateral Agreement dated 27.02.2025 as well as the Letter dated

04.08.2025 have been appended herewith as ANNEXURE R/6 (Colly).

18. That, furthermore, approximately 12 acres of the reclaimed land is being

developed for internal roads, weighbridges, sheds and administrative building

within the premises of the Kuberpur Integrated Waste Management City

complex site. Moreover, a scientific sanitary landfill of capacity of 1.50 lacs MT
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is developed for the management of rejects arising out of final processing of 

trommel operation and maturation at the site as per the Schedule I of the Solid 

Waste Management Rules, 2016. Photographs of the scientific sanitary landfill 

site have been appended herewith as ANNEXURE R/7. 

“ 

III. Out of 982 TPD of waste being generated in Agra, 710 TPD is processed by

Composting and 272 TPD is being landfilled. There is no disclosure of nature

of waste landfilled and its compliance as per SWM Rules.”

19. That at present there is no legacy waste processing at the site, and out of 982

TPD of waste being generated in Agra, 710 TPD is processed by Composting

as routine processing work and the balance 272 TPD is processed using

technologies such as composting, storage as RDF and recycling. Moreover, as

there is no legacy waste processing at the site, the remaining quantity of waste

is being processed separately by means of trommels and other machinery

already established for the purpose of managing the erstwhile legacy waste.

“

IV. Quantity of compost and its quality and further use, has not been disclosed.

Further, management of rejects arising out of final processing of Trommel

operation and maturation is not mentioned.”

20. That M/s Kaaps Agra Waste Processing Private Limited has been authorised by

the Uttar Pradesh Pollution Control Board (UPPCB) through a letter dated

26.03.2025 to operate a Waste to Compost facility of 1200 TPD for processing,

recycling, treatment and disposal of solid waste for a period of three years i.e.

from 26.03.2025 to 25.03.2028. A true copy of the authorisation letter dated

26.03.2025 by the UPPCB has been appended herewith as ANNEXURE R/8.

21. That at present approximately 60 tonnes of the city compost are being generated

from the processing of Municipal Solid Waste (MSW) which is collected and
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transported at the Integrated Waste Management City complex site at Kuberpur. 

The same is done by M/s Kaaps Agra Waste Processing Pvt. Ltd. which is a 

manufacturer of city compost as defined in the Fertiliser (Control) Order, 1985 

having its factories at the Waste Processing Site, Challesar village, Kuberpur, 

Agra, Uttar Pradesh. The said M/s Kaaps Agra Waste Processing Pvt. Ltd. has 

already registered with the Department of Agriculture, Uttar Pradesh under the 

License number: JDA FERTILISER/198/AGR/1 on 28.01.2022 for a period of 

five years i.e. from 28.01.2022 to 27.01.2027 for manufacturing of the city 

compost. A copy of the License and Memorandum of Intimation and Agreement 

dated 28.01.2022 is appended herewith as ANNEXURE R/9. 

22. That, the answering Respondent has also executed an agreement with a leading

compost making organisation i.e. Krishak Bharati Cooperative Limited

(KRIBHCO). KRIBHCO has issued a Letter of Intent dated 01.04.2025 to M/s

Indian Agro Organics (IAO), Agra for manufacturing city compost in powder

form as defined in the Fertiliser (Control) Order, 1985 at the Nagar Nigam Site,

in Kuberpur, Agra, for the supply of City Compost in the year 2025-26. The

quantity of 4600 MT of compost is to be supplied to the State of Uttar Pradesh

under the basic rate of Rs. 2995.00/MT. In this regard, a Memorandum of

Agreement was made on 07.04.2025 between KRIBHCO and M/s IAO, which

is valid for a period of one year. A true copy of the Letter of Intent dated

01.04.2025 and the Memorandum of Agreement dated 07.04.2025 between the

KRIBHCO and M/s IAO have been appended herewith as ANNEXURE R/10

(Colly).

23. That a Memorandum of Agreement dated 08.04.2025, valid for one year, was

made between KRIBHCO and M/s Kaaps Agra Waste Processing Pvt. Ltd for

selling the city compost through the KRIBHCO cooperative network. A true
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copy of the Memorandum of Agreement dated 08.04.2025 is appended herewith 

as ANNEXURE R/11. 

24. That, the quality of compost is maintained and a monthly analysis of major

components and parameters of the compost is done at in house laboratories as

well as from NABL accredited laboratories, as required. In this regard, the test

reports from the ITS Testing Laboratory Private Limited, Gautam Budh Nagar,

Noida are analysed during the period of 01.02.2025 to 05.02.2025 and most of

the parameters were found to be within standards as per the limits of the

Fertiliser (Control) Order, 1985, (FCO).

V. It is disclosed that Waste to Energy Plant will be commissioned by end of June,

2026 to generate 24 MW of Power. UP PCB should examine CTE granted in

the year 2022 for 15 MW which has now been enhanced to 24.70 MW. There

should be monitoring mechanism ensuring proper management of bottom

and fly ash. UPPCB should also ensure prescription of Standard as per SWM

Rules particularly for WTE plant.”

25. That it is reiterated that the work to establish the Waste to Energy plant is at an

advanced stage and the same is projected to be successfully commissioned by

June 2026 in compliance with all the legal norms and only after obtaining all

necessary clearances such as No Objection Certificates/permissions from the

Airports Authority of India, the Forest Department, from the Air Force Station

among others.

26. That, on 07.01.2025, M/s Spaark Bresson WTE Pvt. Ltd. received its Feasibility

Report by the Office of the Executive Engineer, Electricity Transmission

Division -III, Agra for its under construction 24.70 MW (First Phase) up to 35

MW (Second Phase) Waste to Energy Plant at Agra.

27. That more recently, a Supplementary Power Purchase Agreement was made on

28.04.2025 between M/s Spaark Bresson WTE Pvt. Ltd. and the Uttar Pradesh
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Power Corporation Ltd. Lucknow to install a 24.70 MW MSW Plant at the 

Village- Kuberpur, District- Agra instead of 15 MW and to export a Contracted 

capacity of 21 MW instead of 14MW.  

28. That fly ash generation, characterisation, storage, transportation and disposal

would be monitored in terms of the conditions of the Consent under the Air Act,

1981 as well as the Fly Ash Notification 2021, as amended from time to time.

However, the same would be done as per law in due course and at present only

piling and other construction work at site is nearing completion.

“

VI. WTE plant and complied landfill operation should have environment

compliance checks as these operations are in TTZ area. It should also be

ensured that no waste is burnt which may cause impairment in ambient air

quality of TTZ Area.”

29. That the answering Respondent has been closely following the progress made

by the commissionaire in establishing the Waste to Energy plant and its

compliance with applicable environmental norms. A true copy of the latest

photographs of the progress made with respect to the Waste to Energy plant have

been appended herewith as ANNEXURE R/12.

30. That the answering Respondent through a letter dated 29.05.2025 has obtained

Consent to Establish (CTE) for a period of 10.05.2025 to 09.05.2030 for

establishing/expansion/diversification of the new unit of the M/s Spaark

Bresson WTE Pvt. Ltd. by the UPPCB, as under the provisions of Water

(Prevention and control of Pollution) Act, 1974 and Air (Prevention and control

of Pollution) Act, 1981. A true copy of the Consent to Establish dated

29.05.2025 is appended herewith as ANNEXURE R/13.

31. That additionally, Swachh Survekshan for ranking of the Swachh city among all

the Urban Local Bodies (ULBs) of India is organised by the Ministry of Urban
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and Housing Affairs (MoHUA) every year by deputing third party. For this year 

(2024-2025), Agra Municipal Corporation is placed at the 10th position under 

million plus cities category, 15th among all the ULBs and 2nd in the state of Uttar 

Pradesh. Further, the Agra Municipal Corporation ensures 98 percent door to 

door collection of waste, 82 percent source segregation, 92 percent waste 

generation vs processing, 100 percent remediation of dumpsites, cleanliness of 

residential areas, cleanliness of market areas, water bodies and public toilets. A 

true copy of the Swachh Survekshan Report (2024-2025) is appended herewith 

as ANNEXURE R/14.  

32. That, in view of the abovementioned measures being taken by the answering

Respondent herein, this Hon’ble Tribunal may dispose of the present Original

Application with appropriate directions.

Date: 11.08.2025 

Place: New Delhi 

DRAWN & FILED BY: 

Mansi Bachani, Gitanjali Sanyal & Anukriti Bajpai 

Advocates for Respondent No. 7 

29, LGF, Presidential Estate, 

Nizamuddin East, New Delhi-110013 

 Email: eldflegal@gmail.com; +91- 8851323704 

SETTLED BY: 

Sanjay Upadhyay 

[Senior Advocate] 
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Office: Municipal Corporation, Agra 

Sender, 

Environmental Engineer, 

Municipal Corporation, Agra 

To,  

Manager, 

M/s Kaaps Agra Waste Processing Private Ltd, 

GF-50, Block-B, Eros Garden, 

Charmwood Village,Fardidabad, Haryana – 121009 

Letter:- 457/D/EE/2025  Date: 31/07/2025 

Subject: Regarding non-objection for RDF disposal by M/s BA Prerna Clean Earth Pvt. 

Ltd.  

Sir, 

Please refer to your letter dated 30.07.2025. No Objection has been sought for RDF disposalby 

setting up the necessary plant through M/s BA Prerna Clean Earth Pvt. Ltd. in the integrated 

Waste Management City complex located at Kuberpur. The said no Objection is issued with 

the condition that compliance of Solid Waste Rules-2016 and other applicable legal and 

environmental standards should be ensured in the RDF disposal process. Also, this no objection 

does not relieve M/s Kaaps Agra Waste Processing Private Ltd. from the responsibility of RDF 

disposal, the responsibility of obtaining no objection from UP Pollution Control Board and 

other departments (if any) for setting up and operating the RDF disposal plant will be of the 

concerned institution.  

     Sincerely, 

S/D 

Environmental Engineer 

Municipal Corporation, Agra 

Copy:- 

1. For respectful perusal of the Municipal Commissioner. 

2. To the Regional Officer, UP Pollution Control Board, Agra to issue No Objection Certificate

to M/s BA Prerna Clean Earth Pvt. Ltd. as an associate organisation of M/s Kaaps Agra Waste

Processing Pvt. Ltd.

Environmental Engineer 

Municipal Corporation, Agra 
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PHOTOGRAPHS OF THE RECLAIMED SITE 

PHOTOGRAPH OF THE SIGN BOARD OF THE RECLAIMED SITE 
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PHOTOGRAPH DEPICTING LAND FOR BIO-CNG PLANT
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PHOTOGRAPH OF THE SANITARY LANDFILL SITE
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PHOTOGRAPHS DEPICTING ADMINISTRATIVE BUILDING AND INTERNAL 

ROADS
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PHOTOGRAPH DEPICTING CONSTRUCTION AND DEMOLITION WASTE 

PROCESSING FACILITY
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GREENSPACE DEVELOPMENT WORK AT 

KUBERPUR, AGRA 
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Sender, 

State mission director, 

Smart city, Sector – 7, Gomti Nagar Extension, 

Lucknow. 

To, 

Special Secretary,  

Municipal Development Section – 9, 

Government of Uttar Pradesh. 

Letter No. 3637/113/SCM/CITIIS 2.0/ 2024-25        Dated: 5 Aug 2025 

SUB: Regarding Opening Account in the Reserve Bank of India under the SNA SPARSH 

system for the CITIIS 2.0 (Scheme Code – 4259) Component 1 Project. 

Sir, 

Kindly take cognizance of the letter of the deputy secretary, Municipal development section-

9, Government of Uttar Pradesh, bearing number 84 B.S./No.9-2025-E-1946629, dated 

09.07.2025, wherein, in continuation of the letter of the Under Secretary, Ministry of Housing 

and Urban Affairs, Government of India, bearing number K-14011/5/2020 CITIIS2.0 (E-

9087599), dated 02.07.2025, it has been conveyed that CITIIS 2.0, which was earlier under the 

SNA Model, will now be implemented under PFMS “SNA SPARSH” and, accordingly, for the 

smooth operation of funds under this scheme, it is expected that the CITIIS 2.0 (Scheme Code-

4259) Component 1 Project be mapped to the dedicated “SNA SPARSH” account. 

Consequently, it has been requested that a clear proposal/report in respect of the matter be made 

available to the Government immediately.   

In continuation thereof, as per the letters issued by the Mission Directorate to the concerned 

cities, bearing number 3599/113/SCM/CITIIS 2.0/2024-25, dated 29.07.2025, and letter 

number 3548/113/SCM/CITIIS 2.0/2024-25, dated 11.07.2025, and in pursuance of the letter 

of the Secretary, Finance, Government of Uttar Pradesh, bearing number B-1-615/Das-2025, 

dated 01.07.2025, regarding the opening of accounts in the Reserve Bank of India under the 

SNA SPARSH system for Centrally Sponsored Schemes, the formats provided and the issued 

guidelines, the Chief Executive Officer, Agra Smart City Limited, vide letter number 

68712



360/ASCL/2025-26, dated 30.07.2025, and the Chief Executive Officer, Bareilly Smart City 

Limited, vide letter number BSCL/2025-26/4916, dated 30.07.2025, have submitted the forms 

and necessary documents for the opening of an account in the Reserve Bank of India under the 

SNA SPARSH system for the CITIIS 2.0 (Scheme Code-4259) Component 1 Project. 

Accordingly, the forms and other documents submitted by the Chief Executive Officers of Agra 

and Bareilly are enclosed with this letter and forwarded with the request that the same be 

transmitted to the Finance Department for further necessary action regarding the opening of 

account in the Reserve Bank of India for the CITIIS 2.0 (Scheme Code-4259) Component 1 

Project under the SNA SPARSH system.  

Enclosure: As stated above. 

Letter No. and Date :- As Above    Sincerely  

Digitally Signed by 

 Arun Prakash 

Date – 04.08.2024 

14.02.21 

Copy to : 

1- Personal Secretary to the Principal Secretary, Municipal Development. For kind

information of the Principal Secretary

2- Chief Executive Officer, Agra and Bareilly Smart City Limited, for information and

necessary action.

Arun Prakash 

State Mission Director. 

TRUE TRANSLATED COPY 
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________

Ref. No :  18/UPPCB/Agra(UPPCBRO)/SWM/AGRA/2025
Dated :26/03/2025

   To, 

M/s KAAPS AGRA WASTE PROCESSING PRIVATE LIMITED

Challesar Village, Agra,AGRA,
Tehsil :Agra
District :AGRA

Category : RED Application Id : 30466197

Sub :- Solid Waste Management System established by the Municipal Corporation itself or in
PPP model.

Ref : Your application number 30466197          dated. 17/02/2025 .
The authorization shall be valid for a period from 26/03/2025 to 25/03/2028 .
The Uttar Pradesh Pollution Control Board  after examining the proposal hereby authorises KAAPS AGRA
WASTE PROCESSING PRIVATE LIMITED having administrative office at Challesar Village,
Agra,AGRA, to set up and operate waste processing/recycling/ treatment/disposal facility at Challesar
Village, Agra,AGRA, .
The authorisation is hereby granted to operate the facility for processing, recycling, treatment and disposal
of solid waste.
The authorisation is subject to the terms and conditions stated below and such conditions as may be
otherwise specified in these rules and the standards laid down in Schedules I and II under these rules.
The Uttar Pradesh  Pollution Control Board  may, at any time, revoke any of the conditions applicable
under the authorisation and shall communicate the same in writing.
Any violation of the provision of the Solid Waste Management Rules, 2016 will attract the penal provision
of the Environment (Protection) Act, 1986 (29 of 1986).

Details of Authorization

S No. Type of Facility Quantity Of Waste
(TPD)

Mode of Disposal

1 a 1 b

2 Waste to Compost 1200 compost production

General conditions :

1. The processing facility shall plan for the landfill site as an integral part.
2. The facility shall follow the guidelines of the Ministry of Urban Development, Government of India

and Central Pollution Control Board.
3. The existing landfill sites (if any) which are in use for more than five years shall be improved in

accordance with the specifications given in the Schedule of Solid Waste Management Rules 2016.
4. The landfill site (if any) shall be large enough to last for at least 20-25 years and shall develop

‘landfill cells’ in a phased manner to avoid water logging and misuse.
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5. A buffer zone of no development shall be maintained around solid waste processing and disposal
facility. This will be maintained within the total area of the solid waste processing and disposal
facility.

6. The biomedical waste shall be disposed of in accordance with the Bio-medical Waste Management
Rules, 2016, as amended from time to time . The hazardous waste shall be managed in accordance
with the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016,
as amended from time to time. The E waste shall be managed in accordance with the e-Waste
(Management ) Rules, 2016 as amended from time to time.

7. Temporary storage facility for solid waste shall be established in each landfill site to accommodate
the waste in case of non- operation of waste processing and during emergency or natural calamities.

8. The facility shall be fenced or hedged and provided with proper gate to monitor incoming vehicles,
to prevent entry of unauthorised persons and stray animals.

9. The approach and / internal roads shall be concreted or paved to avoid generation of dust particles
due to vehicular movement and shall be so designed to ensure free movement of vehicles and other
machinery.

10. The operator of the facility shall maintain record of waste received, processed, and disposed.

Specific Condition

RAM GOPAL
Digitally signed by RAM 
GOPAL 
Date: 2025.05.05 14:08:11 
+05'30'
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1.The facility shall comply with the provisions of Solid Waste Management Rules 2016 and
direction issued by Board
2.Provisions like weigh bridge to measure quantity of waste brought at landfill site, fire protection
equipment and other facilities as may be required shall be provided.
3. Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for
workers) and lighting arrangements for easy landfill operations during night hours shall be
provided.
4.Safety provisions including health inspections of workers at landfill sites shall be carried out
made.
5.Provisions for parking, cleaning, washing of transport vehicles carrying solid waste shall be
provided. The wastewater so generated shall be treated to meet the prescribed standards.
6.A buffer zone of no development shall be maintained around solid waste processing and disposal
facility. This will be maintained within the total area of the solid waste processing and disposal
facility.
7.The storm water drain shall be designed and constructed in such a way that the surface runoff
water is diverted from the landfilling site and leachates from solid waste locations do not get mixed
with the surface runoff water.
8.Provisions for diversion of storm water discharge drains shall be made to minimise leachate
generation and prevent pollution of surface water and also for avoiding flooding and creation of
marshy conditions.
9.Non-permeable lining system at the base and walls of waste disposal area. For landfill receiving
residues of waste processing facilities or mixed waste or waste having contamination of hazardous
materials (such as aerosols, bleaches, polishes, batteries, waste oils, paint products and pesticides)
shall have liner of composite barrier of 1.5 mm thick high density polyethylene (HDPE) geo
membrane or geo-synthetic liners, or equivalent, overlying 90 cm of soil (clay or amended soil)
having permeability coefficient not greater than 1 x 10-7 cm/sec. The highest level of water table
shall be at least two meter below the base of clay or amended soil barrier layer provided at the
bottom of landfills.
10.Provisions for management of leachates including its collection and treatment shall be made. The
treated leachate shall be recycled or utilized as permitted, otherwise shall be released into the
sewerage line, after meeting the standards specified in Schedule- II of Solid Waste Management
Rules 2016 . In no case, leachate shall be released into open environment.
11.Arrangement shall be made to prevent leachate runoff from landfill area entering any drain,
stream, river, lake or pond. In case of mixing of runoff water with leachate or solid waste, the entire
mixed water shall be treated by the facility.
12.Landfill gas control system including gas collection system shall be installed at landfill site to
minimize odour,prevent off-site migration of gases, to protect vegetation planted on the
rehabilitated landfill surface. For enhancing landfill gas recovery, use of geomembranes in cover
systems along with gas collection wells should be considered.
13.The concentration of methane gas generated at landfill site shall not exceed 25 per cent of the
lower explosive limit (LEL).
14. The landfill gas from the collection facility at a landfill site shall be utilized for either direct
thermal applications or power generation, as per viability. Otherwise, landfill gas shall be burnt
(flared) and shall not be allowed to escape directly to the atmosphere or for illegal tapping. Passive
venting shall be allowed in case if its utilisation or flaring is not possible.
15. Ambient air quality at the landfill site and at the vicinity shall be regularly monitored. Ambient
air quality shall meet the standards prescribed by the Central Pollution Control Board for Industrial
area. Locally adopted non-edible perennial plants that are resistant to drought and extreme
temperatures shall be planted;
16.The selection of plants should be of such variety that their roots do not penetrate more than 30
cms. This condition shall apply till the landfill is stabilized;Selected plants shall have ability to
thrive on low-nutrient soil with minimum nutrient addition; Plantation to be made in sufficient
density to minimise soil erosion.
17.Green belts shall be developed all around the boundary of the Facility.
18.The incoming organic waste at site shall be stored properly prior to further processing. To the
extent possible, the waste storage area should be covered. If, such storage is done in an open area, it
shall be provided with impermeable base with facility for collection of leachate and surface water
run off into lined drains leading to a leachate treatment and disposal facility. Necessary precaution
shall be taken to minimise nuisance of odour, flies, rodents, bird menace and fire hazard.
19.In case of breakdown or maintenance of plant, waste intake shall be stopped and arrangements
be worked out for diversion of waste to the temporary processing site or temporary landfill sites
which will be again reprocessed when plant is in order;
20.Pre-process and post-process rejects shall be removed from the processing facility on regular
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( Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, RO UPPCB Agra for information and

necessary action .

CEO/EE, I/C Circle 4

basis and shall not be allowed to pile at the site. Recyclables shall be routed through appropriate
vendors. The non-recyclable high calorific fractions to be segregated and sent to waste to energy or
for RDF production, co-processing in cement plants or to thermal power plants. Only rejects from
all processes shall be sent for sanitary landfill site(s).
21. The windrow area shall be provided with impermeable base. Such a base shall be made of
concrete or compacted clay of 50 cm thick having permeability coefficient less than 10–7 cm/sec.
The base shall be provided with 1 to 2 per cent slope and circled by lined drains for collection of
leachate or surface run-off;
22.Treated Leachate shall be re-circulated in compost plant for moisture maintenance.
23.The end product compost shall meet the standards prescribed under Fertilizer Control Order
notified from timeto time. In order to ensure safe application of compost, the specifications for
compost quality shall be met as specified in Schedule II (A)(i). Compost (final product) exceeding
the above stated concentration limits shall not be used for food crops. However, it may be utilized
for purposes other than growing food crop.
24.The facility shall comply with the norms specified for treated leachate at Schedule II(B) and
shall comply with the emission standards for incinerator as specified at Schedule II(C)
25. Only low Sulphur fuel like LDO, LSHS, Diesel, bio-mass, coal, LNG, CNG, RDF and bio-gas
shall be used as fuel in the incinerator.

RAM GOPAL Digitally signed by RAM GOPAL 
Date: 2025.05.05 14:07:44 +05'30'

RAM GOPAL
Digitally signed by RAM GOPAL 
Date: 2025.05.05 14:07:59 
+05'30'
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KRISHAK BHARATI  

COOPERATIVE LIMITED 

Ref: KROB/CMO/CC/2025-26 DATE: 01.04.2025 

M/s Indian Agro Organics 

23/249, Jeoni Mandi, 

Agra- 282004 

Uttar Pradesh 

Subject: LETTER OF INTENT- For Supply CITY COMPOST in the year 2025-26 

Dear Sir, 

This has reference to your Price Bid dated 10.02.205 for the supply of CITY COMPOST to 

KRIBHCO during the year 2025-26 (01.04.2025 to 31.03.2026) in various states. We are 

pleased to issue LOI to you for supply of CITY COMPOST as per the enclosed specifications 

on the following terms & conditions:- 

1. Manufacturing & Marketing Licenses and ‘O’ Form

You are required to submit the valid Manufacturing License and valid Marketing

License from the concerned Department of Agriculture for each state separately along

with ‘O’ Form immediately to enable us to include your product name in our Fertiliser

Marketing License.

1. Quantity to be supplied and applicable procurement rates will be as under:

Sl.No. States to 

be 

covered 

Quantity 

(MT) 

Basic 

Rate 

(Rs. 

/MT) 

GST 

@5% 

(Rs. 

/MT) 

Rate 

with 

GST (Rs. 

/MT) 

Business 

Value 

(Rs.) 

1. U.P. 4600 2995.00 149.75 3144.75 14465850 

2. Prices:

The Procurement rates as given above will be inclusive of excise duty, octroi and all

other local Taxes/Duties except GST apart from cost of material, BOPP bags (with new

specifications) for packing, transportation, handling & warehousing etc. Unloading

charges at the destination will be borne by the consignee/ receiving party. Quantity

given above is only indicative and may be short or exceed depending upon the actual

demand arising from only indicative and may be short or exceed depending upon the

actual demand arising from the field. Kribhco have no binding & do not guarantee the

procurement of the above quantity.

3. Execution:

Dispatch Instructions shall be issued in a phased manner by our Central Marketing

Office, Noida for various states from time to time. However, the payments will be made

from our respective State Marketing Offices.

S/D

A-10, Sector-1, NOIDA-201301

Distt. Gautam Budh Nagar (U.P.)

KRIBHCO 
Fax: 0120-2537113. 2534861, Grams: KRIBHCO-NOIDA 

Phone: 0120-2534613/14/22/29/31/32, Voice Mail: 0120-2549112/13/14 

Registered Office: A-60 Kailash Colony, New Delhi-110048 
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PHOTOGRAPHS OF THE WASTE TO ENERGY PLANT
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Gmail ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmall.com> 

Service in Dr. Sharad Gupta Vs. MoEF&CC & Ors. [O.A. No. 664 of 2024] 
1 message 

ELDF <eldflegal@gmail.com> Tue, Aug 12, 2025 at 1 :34 PM 
To: "angpartnerslawyers@gmail.com" <angpartnerslawyers@gmail.com>, bhanwar jadon <bhanwar09jadon@gmail.com>. 
Shubham Upadhyay <upadhyayshubham5060@gmail.com>, Gautam singh <gautamsinghh.ind@gmail.com>, suman arora 
<aroras 16@gmail.com> 
Cc: Anukriti Bajpai <anukriti@eldfindia.com>, Gitanjali Sanyal <gitanjali@eldfindia.com>, Mansi Bachani 
<mansi@eldfindia.com> 

Dear Sir/Ma'am 

Please find attached the copy of the Status Report filed on behalf of Respondent No. 7 Agra Municipal Corporation in the 
abovementioned case. 

Iii Status Report on behalf of Respondent No. 7
000.pdf

Thanks & Regards 

Sameer Manher 
Clerk 
Enviro Legal Defence Firm 
29, Presidential Estate LGF, 
Nizamuddin East New Delhi - 110013 
Ph. No. 011-40573181 
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